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Shri Alagesan: Yes, it is definitely
more than the number for the previous
year.

Shri T. B. Vittal Rao : May I know
what has been the demand of the
colliery-owners in Bihar and Bengal
and what have been the actual sup-
plies? May I also know when this
disparity will be removed?

Shri Alagesan : Their demand may
be slightly more than what we are
able to supply at present, but these
demands. the hon. Member knows,
are adjusted by the Coal Commis-
sioner. We are fairly able to meet
the demands.
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KANKANEE COLLIERIES

*2092. Shri T. B. Vittal Rao: Will
the Minister of Railways be pleased
to state:

(a) whether there has been any
subsidence observed on the railway
track near Kankanee collieries;

(b) if so, whether the management
of Bhowra Kankanee Ltd. have been
asked to pay any damages; and

(c) if so, the amount claimed?

The Deputy Minister of Railways
and S’I‘ransport (Shri Alagesan): (a)
No, Sir.

- (b) and (c). Do not arise.

Shri T. B. Vittal Rao: May I know
whether the Railway Board has taken
steps already to see that the coal is
not raised in areas where the railway
track passes?

Shri Alagesan: There are the usual
precautions and I take it that they
are being observed.
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Shri N. B. Chowdhury: May I know

whether, apart from the State Govern-
ments, the Government of India have
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any proposal regarding the regulation
of the hours of work of the domestic

servants in the Centrally-administered
areas?

Shri Abid Ali: No, Sir.
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PrOVIDENT FUND

*2095. Shri Shivananjappa: Will the
Minister of Labour be pleased to
state :

(a) whether it is a fact that Plan-
ning Commission is considering the
proposal to raise the rate of contri-
bution to Provident Fund from 6}

per cent. to 8% per cent. of the total
emoluments;

(b) if so, whether this increased

rate will apply to both employees and
employers; and

(c) whether the contribution to
emoluments will be inclusive of basic

wages, dearness allowance and food
allowance?

The Deputy Minister of Labour
(Shri Abid Ali): (a) to (c). The Plan-
ning Commission are of the opinion
that the proposal to enhance the rate
of contribution from 6} to 8% per
cent. should be further studied.

Shri Shivananjappa: What is the
reaction of the Government to this
proposal?





